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eating the position of the co-opera~ives in 
the co-operative years 1966-67 and 1967-68, 
is laid on the Table of the House. 
[Placed In Library. Su No. LT-1690169.1 

Fixation or MInimum Wages In Andaman 
and Nleobar Islands 

3691. SHRI K. R. GANESH: Will 
the Minister of LABOUR AND REHARIll· 
TATION be pleased to state: 

(a) whether the Andaman and Nicobar 
Administration has since fixed the Minimum 
wage. under the Minimum Wages ACI : 

(b) if so, whether the recommendations 
of the Minimum Wages Advisory Committee 
have been accepted: 

(c) whelhcr the Industrial Tribunal in 
the matter or disT"utes between emrl()~'cc" 

and the Wimco Faclory and Andaman Timber 
Industries, Port Rlair h .. suggested certain 
principles for fb::ation of minimum wag ... " in 
the Anda man and Nicobar "lands: 

(d) ;f so, thc wages so fixed Iw Ihe 
Induslrial Tribunal at that point "f lime' 
and 

(e) whether Ihe Andaman and Nicoll:" 
Administration has adhered to the prinl'ipJc" 
laid down by Ihe Tribunal '! 

THE MINISTER OF STAll'. IN nIL 
MINISTR Y OF LAIlOUR, EMPLOYMEN r 
AND REHAlllllTATION (SHRI IJIIAG· 
WAT JHA AZAD) : (a) Ye" Sir. Minimum 
Wages arc reported to have been n()tifi~d 

on the 29·5·1969 in respect of employment 
in the construction or maintenance of roads. 
in building operations in stone breaking and 
stone crushing 

(b) The recommendations of the Com· 
mittee were accep:ed with the modification 
that as against a minimum daily rate of 
Rs. 5.15 suggC"ted bv it for unskilled 
labourers the Administration has fixed a 
daily rate or Rs. 4.92, keeping in view the 
wage rates fixed in other parts of the 
COuntry. 

(c) No, Sir. 
(d) and (e). Does not arise. 

SOJabeao Demanded by SI.leo 

AND AGRICULTURE be pleased to 
state: 

(a) the quantity of hiah yielding Soya-
bean Seed demanded by States (State-wise) 
during 1969-70 from the National Seeds 
Corporation; 

(b) the quantity of the said seed which 
the Corporation promised to supply; 

(e) the quantity of seed actually supplied 
by the Corporation to States (State-wise) ; 
and 

(d) the reason~ for shortfall, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMliNITY DEVELOPMENT AND 
CO· OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) to (d). A statement contain· 
ing the required information is laid on the 
Table "I' Ihe House. I Placed i" Library. Su 
No. LT·1691169.J 

C.ntral >\gro·lnduslrlal Corporation 

)6<).1. SfiRI N. R. IASKAR : 
SHRICHFNGALRAYA 

NAIDLI : 
SHRI R. IIARUA : 
SHRI DFORAO I'ATIL : 

Will the Minisler of FOOD AND 
AGRICUI.TURE he plca,eo to slale : 

(a) \, helher it is a fa,:! that Government 
arc '..:nnsiderinc:- a pTop0'ial for ~tting up a 
Ccnlr,,1 Agro.indllstrial Corporation to helr 
in dC."Iigning agricultural machinery: 

(b) if so, y"hl:n a final ucci~i(111 in this 
regard is iikely to be taken : an~ 

(e) the main fcatures of this sclleillc ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
CO·OPFRATION (SHRI ANNASAHIB 
SHINDE, : <a, The question of selting up a 
Central Agro-Industries C-Orporation, which 
inler alia, will look after the Development 
of ... gricultural Manhinery, is receiving aUen-
tion of the Government of India. 

(b) The decision is expected to be taken 
in due course. 

3692. SHRI NmRAJ SINGH CHALJ- (e) The lunctions of the propoocd Cor-
DHARY: WiU tbe Minister or FOOD pJralion arc also under consideration. 




